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Brent slumps below $100/bb

ARATHY SOMASEKHAR
Houston, July 12

GLOBAL BENCHMARK
BRENT crude tumbled to
below $100 a barrel on Tues-
day due to a stronger dollar,
demand-sapping COVID-19
curbs in top crude importer
Chinaand fears of a global eco-
nomic slowdown.

Brent crude futures were
down by $§7.62, or 7.1%, at
$99.48abarrelby 11:04 amET
(1504 GMT). US West Texas
Intermediate crude was down

Jewar airport:
Farmers
demand
enhanced
compensation

DEEPA JAINANI
Lucknow, July 12

FOR THE 3,200 villagers of
Ranhera, Dayantpur, Veeram-
pur, Kureb, Karauli Bangar and
Mundhera, the six villages that
aretobeacquired forthe second
phase of the greenfield Jewar
International Airport, it’s a
choice between the devil and
the deep sea.

While on the one hand they
are looking forward for devel-
opment to seep into the region
onthebackof Asia’slargestand
the world's fourth-largest air-
port after completion, they are
adamant on not parting with
their lands until the adminis-
tration gives in to their
demandsofadequate compen-
sationand properrehabilitation
and resettlement benefits.
These include four times com-
pensation on enhanced circle
rates for their lands and a
proper resettlement policy.

The overall land require-
ment for the airport is esti-
mated at 5,000 hectare. The
first phase of the airport is
expected to be completed by
September 2024 and will have
acapacity to caterto 12 million
passengers peryear.The second
phaseisduetobe completed by

o FY31
As per district and will
administration increase
data, a total of its
7,164 villagers capacity
are to be :gillioflo
affectc(-?d. by land passen-
acquisition. Of gers per
those, the year,
consent of 5,014 while
is mandatory thil third
an
— fourth
phases

are due to be finished by FY36
and FY40, respectively, further
enhancing its capacity to 50
million and 70 million passen-
gers, respectively.

The state government has
already handed over 1,334
hectare in Jewar to the Yamuna
International Airport Private
Limited (YIAPL) — a 100% sub-
sidiary of Zurich Airport Inter-
national,which hasbeen incor-
porated as a special purpose
vehicle (SPV) to develop Jewar
airport,lastyear.

Accordingtotheagreement,
another 1,385 hectare is to be
provided adjacent to the exist-
ing airport site for the second
phase, which would facilitate
the third runwayand amainte-
nance, repair and overhaul
(MRO) centre for aircrafts. Out
of this 1,385 hectare of land,
nearly 1,185 hectare is to be
acquired from the farmers of
these sixvillages.

As per district administra-
tion data, a total of 7,164 vil-
lagers are to be affected by the
land acquisition, out of which,
the consent of 5,014 ismanda-
tory, as per the LARR which
stipulates that at least 70% of
the land owners must give
their consent fora PPP project.
However, as on July 6, only
1,814 residents had given
their consent,while 3,200 dis-
agreed to give their consent
due to theland price.

“We have seen the condi-
tion, farmers of the six villages
who had given their lands for
the first phase, are living in.
They fell for the promises of a
better future and accepted the
two-time compensation. Now,
they have been relocated to a
rehabilitation site, which does
not have even the most basic
facilities such as sanitation,
electricity and water. They also
did not get any of the jobs
promised by the administra-
tion”said Pitam Singh,afarmer
from Ranhera, adding that the
farmers have nowdecided they
would not give their consent
untiltheadministration agreed
to theirdemands.

financi“. ep' .in

$7.69,0r 7.3%,at $96.42.
“Crude trading wunder

extreme pressure thisAM as a

defensive posture continues

with consumer sentiment still
inadepressed modealongwith
a COVID re-surface in China,”’
said Dennis Kissler, senior vice
president for trading at BOK
Financial,adding that a record
dollarwas triggering more sell-
ingliquidation.
Thedollarindex,which tracks
the unit against a basket of six
counterparts, earlier climbed to
108.56,itshighest since October
2002.Astronger greenback usu-
ally weighs on oil prices as it
makes the dollar-priced com-
moditymore expensive forhold-

ers of other currencies.
Investors have been dump-
ing petroleum-related deriva-
tives at one of the fastest rates
of the pandemic era as reces-
sion fears intensified. Hedge
funds and other money man-
agers sold the equivalent of
110 million barrels in the six
most important petroleum-
related futures and options
contractsin theweek to July 5.
Fears of an economic
downturn also pushed down
the S&P 500 and the Nasdag.
—REUTERS
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PRE- OFFER ADVERTISEMENT UNDER REGULATION 18(7) IN TERMS OF SEBI (S
AND TAKEOVERS) REGULATIONS, 2011, AS AMENDED, AND CORRIGENDUM
FOR THE ATTENTION OF THE PUBLIC SHAREHOLDERS OF

SICAGEN INDIA LIMITED

Hegistered Office: No. 88, SPIC House, 4th Floor, Mount Road, Guindy, Chennai-6l
Tel: +91 44 40754075 | Fax: +91 44 40754099 | Email: companysecretas

Website: www.sicagen.com | Corporate ldentification Number: L7

VOLUNTARY OPEN OFFER PURSUANT TO REGULATION 6 OF THE SECURITIES AND EXCHANGE BOARD OF INDIA
(SUBSTANTIAL ACQUISITION OF SHARES AND TAKEOVERS) REGULATIONS, 2011 (“SEBI (SAST) REGULATIONS™) FOR
THE ACQUISITION OF LIP TO 40,00,000 EQUITY SHARES REPRESENTING 10.11% OF THE FULLY DILUITED VOTING SHARE
CAPITAL OF SICAGEN INDIA LIMITED (“TARGET COMPANY"), FROM THE PUBLIC SHAREHOLDERS OF THE TARGET
COMPANY BY AMI HOLDINGS PRIVATE LIMITED ("ACQUIRER") ("VOLUNTARY OPEN OFFER")

This Advertisement in accordance with Regulation 18(7) of the Takeover Regulations and Corrigendum to the Detailed Pubfic
Statement (“DPS") is to be read together with: () the Public Announcement dated Apil 29, 2022 (“PA"); (b) the Detailed
Public Statement published on May 06, 2022 in Financial Express (English daily) all aditions, Jansatta (Hindi daity) all
aditions, Pratahakal (Marathi daily) Mumbai edition and Makkal Kural (Regional language newspapar (Tamil, Chennai) where
the Registered QOffice of the Target Company is situated) (“DPS™) (c) the Letter of Offer dated June 30, 2022 ("LOF") is
being issued by Saffron Capital Advisors Private Limitad, on behalf of the Acquirer in respect of the Open Offer (“Pre OHer
Advertisement cum Corrigendum"). This pre-offer opening Public Announcement is being issuad pursuant to Regulation
18(7) of the Securities and Exchange Board of India {Substantial Acquisition of Shares and Takeovers) Reguiations, 2011, as
amendad (“SEBI (SAST) Regulations™) and Corrigendum o the Datailed Public Statement pursuant fo changes/amendments
advised by SEBI vide its letter number SEBYHO/CFD/DCR-IVOW,/ 263871 dated June 28, 2022 (" 0bservation Letter”).
Capitalized terms used but not defined in this Pre-Offer Opening Advertisement cum Comrigendum shall have the same
meaning as assignad to them in the LOF. This Pre-Offer Opening Advertisement cum Corrigendum is being issved in all the
newspapers in which the original DPS was published,
1. Offer Price: The Offer Price is $32/- (Rupees Thirty Two only) par equity share,
2. Committee of Independent Directors (hereinafter referred to as “IDC™) of the Target Company has recommended that the
Offer is fair and reasonable and in line with the SEBI (3AST) Regulations. Further, IDC is of the view that the Offer Price is
in line with the parameters prescribed by SEBI in the SEBI (SAST) Regulations. The IDC's recommendation was published
on July 09, 2022 in the same newspapers in which the DP5 was published.

3. The Offer is not a cormpeting offer in terms of Regulation 20 of SEBI (SAST) Regulations.

4, The Letter of Offer with respect to the Open Offer (“LOF") dated June 30, 2022, was dispatched on July 07, 2022 to all
the Eligible Shareholders of the Target Company halding Equity Shares as on the Identified Date, June 30, 2022,

5. Please note that a copy of LOF (which inter afiz inchedes detailed instructions im relation fo the procedure for acceptance
and settlement of the offer shares under the Offer, as well as Form of Acceptance and SH-4 of the LOF) is also avaiable on
the website of Securities and Exchange Board of India (wwwisebi.gov.in}, Begistrar to the Offer (www.cameoindia.comy),
Target Company (www.sicagen.com) and Manager to the Offer (www. saffronadvisor.com).

6. Incase of non-receipt'non-availability of the Form of Acceptance, a public shareholder may participate in the Offer; (i) by
using Form of Acceptance obtaingd in the manner described above; or (i) by providing their application in plain paper in
writing signed by all shareholder(s), stating name, address, number of Equity shares heid, client ID number, OF nama,
0P ID number, number of Equity shares tenderad and other refevant documents as mentionad in LOF

Instructions to the Public Shareholders:

7.1 In case of Equity Shares are held in physical form: Public shareholders holding Equity Shares in physical form may
participate in the Offer through their respective Selling Broker by providing the relevant information and documents

7.2 In case of Equity Shares are held in dematerialised form: Public shareholdars holding Equity Shares in
dematerialised form and desire to tender their Equity Shares in dematerialized form under the Offer would have to do
s0 through their respective Selling Brokers by giving the details of Equity Shares they intend to tender under the Offer
and as per the procedurs specified in LOF,

8. Interms of Reguiation 16(1) of the SEBI (SAST) Regulations, the DLOF was submitted to SEBI on May 12, 2022. SEBI
vide its letter no. SEBVHO/CFOYDCR-IOW/26387/1 dated June 28, 2022 ("Observation Letter™), issued its observation
on the DLOF. These comments and other key changes {occurring after the date of the Public Announcement) have been

9. Slatus of Statutory and Other Approvals: As on date of the LOF and fo the best of the knowledge of the Acquirer, thera
ara no statutory or other approvals required for the purpose of implamanting this Offer, If any statutory approvals bacoma
applicable prior to the completion of tha Dffer, the Offer would also be subject fo receipt of such statutory approvals,

10. Material Updates (from the dale of the PA): Following are the material updates post issuance of the Public
Announcement dated April 29, 2022
. The Telephone number of the Acquirer is 91 44 22351024,
b. Clause 12 of Chapter Il is replaced with the clause stating, “Assuming full acceptances in the Open Offer, the

shareholding of the Promoter Group of the Target Company along with the Acquirer shall increase to 48.89% of the
paid up capital of the Tarpet Company. Theretore, the Target Company shall continue to comply with the MPS norms.”
¢. The key financial information of the Target Company is displayed on a consolidated basis.
d. The Registrar would be accepting the documents by Hand Delivery’ Registered Post/Speed Post/Courier at the

E DETAILED PUBLIC STATEMENT

D32, Tamil Nadu.
en.com
JOTN2004PLCOS 3467

Cameo Gorporate Services Limited

Chennai — 800 002, Tamil Nadu, India:

SEBI Repistration: INRDOODD3T53;
Contact Person: Ms. Sreepriya. K

Hame and Address of the entities (registrar) to whom the shares
should be sent including name of the contact person, telephone

AT AT e e e

“Bubramanian Building®, No.1, Club House Road

Tel No: +91 44 4002 0700 | Fax No: +91 44 2846 0129;
Email: invastori@camanindia.com | Website: www.cameoindia.com

Working days and
limings

Mode of delivery |

Any working day
{i.e. Monday to Friday
and not being a bank

holiday) between

10:30 a.m. to 5:00 p.m

Hand Delivery/Hegistered I
Post/Speed Post/Courier

11, The revised schedule of activities pertaining to the Offer is set forth below

Major Activilies

Original Schedule
{Day and Date)

Revised Schedule |
{Day and Date)

Fublic Announcemeant (FA)

Friday, April 29, 2022

Friday, 28 Apnl, 2022

Pubfication of DPS in the newspapers

Monday, May 09, 2022

Frday, May 6, 2022

Filing of the draft letter of offer with SEBI

Tuesday, May 17, 2022

Thursday, May 12, 2022 |

Last date for a competitive bid

Tuesday, May 31, 2022

Monday, May 30, 2022

Last date for SEBI observations on draft letter of offer
in the event SEBI has not sought clarifications or additional
information from the Manager to the Offer)

Tuesday, Jung 07, 2022

Tuesday, June 28, 2022

Identified Date*

Thursday, Juna 09, 2022

Thursday, Juna 30, 2022 |

Letter of Offer to be dispatched to Eligible Sharehobders

Thursday, Juna 16, 2022

Thursday, July OF, 2022

racommendation

Last Date by which the committee of the independent
diractors of the Target Company shafl give its

Tuesday, June 21, 2022

Tuesday, July 12, 2022

Last date for revising the Offer price/ numbar of shares

Wednesday, June 22, 2022

Wednasday, July 13, 2022

Date of publication of Offer (pening Public Announcemeant

Wednesday, June 22, 2022

Wednesday, July 13, 2022

Opening Date)

Date of commencement of Tendering Period (Offer

Thursday, Juna 23, 2022

Thursday, July 14, 2022

Date of Expiry of Tendering Peried (Offer Clasing Date)

Wednesday, July 06, 2022

Wednesday, July 27, 2022

payment of consideration

Last Date for completion of all reguirements including

Wednesday, July 20, 2022

Thursday, August 11, 2022

regiiatory authonties.
OTHER INFORMATION

rentionad above.

* Identified Date is anly for the purpose of defermining the Equity Shareholders of the Target Company as an such dafe fo
whom the Lefter of Offer would be sent by Email. i is clarified thaf all the equily shareholders holding Equity Shares of the
farget Company (registered or urnregistered) (except the Acquirer and Promoter and Promoter group of the Targe! Company)
arg eligible fo parficipate i this Offer any time before the closure of fis Offer

Note: The Onginal Timednes wera ingicative and ware subfect fo the receipt of relevant approvals from vanous statutory!

1. References fo various dates as menbioned in PA'DPS/DLOR/LOF should be read as per révised activity schedule as

2. The Open Offer shall continue and shall be completed as per the schedule set out above and updated in the LOF sent to
shargholders of the Target Company.

3. All the other terms and conditions remain unchanged.

4. The Acguirer accept full responsibility for the information contained in this Pre-Offer Opening Advertisement com
wormgendum and also for the obligations of the Acguirer as laid down in Takeover Requlations.

5. Tha PA, DPS, DLOF, LOF, Pra-Offer Opening Advertisemant cum Corrigendum will alse be available on SEBI's website
(wwvw.sebi.gov.in) and on the website of Manager to the Offer (www.saffronadvisor com).

SAFFRON

» » » » o energising ideas

Website: www saffronadvisoncom

SAFFRON CAPITAL ADWISORS PRIVATE LIMITED
605, 6th Floor, Centre Point, J.6. Nagar,

Andhen (East), Mumbai - 400 059, Maharashtra, india;
Tel. No: .-+91 22 49730394 | Fax No: NA

Email id: openoffers@@safironadvisor.com

Investor grievance: invesiorgrevanceisaffronadwisor.com
SEBI Registration Number: INM 000011211 | Validity: Permanent
Contact Person: Mr. Gaurav Khandelwal/ Mr. Elton ['souza

CAMEQ CORPDRATE SERVICES LIMITED
"bubramanian Building”, No.1, Club House Road
Channai — 600 002, Tamil Nadu, India;

Tel: +91 44 4002 0700

Fax: +91 44 2846 0129

Email: investor@cameoindia.com,

Website: www.cameoindia.com:

SEBI Registration: INRODODO3753;

Contact Person: Ms. Sreepriya. K

CAMED

ISSUED BY MANAGER TO THE OFFER ON BEHALF OF THE ACQUIRER

ACQUIRER

Place: Chennai, Tamil Nadu
Date: Juty 12, 2022

Registered OMfice Address: No.&8, SPIC House, Mount Road, Guindy, Chennai, Tamil Nadu, 600032
Contact Person: E.N Rangaswami {Diractor)

Email 1d: amihoidings201 2@gmail com
ad/-
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FE BUREAU
Mumbai, July 12

THE HOUSING FINANCE sec-
toris poised forahigher growth
inloandisbursalsand improve-
mentinasset qualityduringthe
current financial year.The loan
portfolio of housing finance
companies (HFC)is expected to
growbyaround 129% onyearin
the current financial year on
steady growth in disburse-
ments and improving real
estate sector and macro-eco-
nomic environment, CareEdge
saidinareport.

HFCs are gaining market
share in the housing portfolio
market as compared to banks
due to a higher growth in loan
disbursals. This trend is likely
to continue going ahead, the
ratings agency said. HFCs wit-

nessed a higher growth rate in
loan disbursal compared to
banks. HFCs posted a double-
digit growth rate at 11% on
year, surpassing the 7%
growth rate reported by the
banks. The growth in the HFC
sector in FY22 was driven
largely by the prime segment,
which grew at 9% on year, an
improvement of 100 bps com-
pared to previous year.

In the affordable HFC space,
loanagainst property(LAP)drove
theloan growthwith theshareof
LAP increasing to 25% from
19% on year. Affordable HFCs

| HFCloan portfolio seen growing 12%: Report

also benefitted from a smaller
base due to moderation in
growth during pandemic years
and the underwriting ofloansin
thebelow-prime segment.

Going ahead, the profitabil-
ity of HFCs is likely to come
under pressure on account of
rising interest rate scenario.
Large HFCs have already started
increasing lending rates in line
with the increase in their bor-
rowing costs.The fullimpact of
the re-pricing will be visible in
FY24 asalot of resets may hap-
penduringthe currentyear,the
ratings agency said.

THIS IS A PUBLIC ANNOUNCEMENT FOR INFORMATION PURPOSES ONLY AND IS NOT A PROSPECTUS ANNOUNCEMENT AND DOES
NOT CONSTITUTE AN INVITATION OR OFFER TO ACQUIRE, PURCHASE OR SUBSCRIBE TO SECURITIES. NOT FOR RELEASE,
PUBLICATION OR DISTRIBUTION DIRECTLY OR INDIRECTLY OUTSIDE INDIA.

Initial Public Offer of equity shares on the main board of Stock Exchanges in compliance with Chapter Il of the Securities and Exchange
Board of India (Issue of Capital and Disclosure Requirements) Regulations, 2018, as amended.

®) SIGNATURE
GLOBAL

MAKING INDIA AFFORDAEBLE

AN IS0 9001:2015; 14001:2015; £45001:2018 CERTIFIED COMPANY

SIGNATUREGLOBAL (INDIA) LIMITED

PUBLIC ANNOUNCEMENT

Our Company was originally incorporated as a private limited company under the Companies Act, 1956, in the name of ‘Ridisha Marketing Private Limited’ and was granted
a certificate of incorporation dated March 28, 2000 by the Registrar of Companies, National Capital Territory of Delhi and Haryana at New Delhi (“RoC”). The name of our
Company was changed to ‘Signatureglobal (India) Private Limited’ pursuant to a special resolution passed by our Shareholders on January 6, 2014 and a fresh certificate
of incorporation pursuant to change of name dated January 20, 2014 was issued by the RoC. Our Company was converted from a private limited company to a public
limited company pursuant to a special resolution passed by our Shareholders on February 14, 2022, and the name of our Company was changed to ‘Signatureglobal (India)
Limited’. A fresh certificate of incorporation dated March 10, 2022 consequent upon change of name and upon conversion to a public limited company was granted by the
RoC. For further details on the changes in the name of our Company, please see the section entitled “History and Certain Corporate Matters” on page 189 of the Draft Red
Herring Prospectus dated July 12, 2022 (‘DRHP”).

Registered Office: 13" Floor, Dr. Gopal Das Bhawan, 28 Barakhamba Road, Connaught Place, New Delhi 110 001, India; Tel: +91 11 4928 1700

Corporate Office: Unit No.101, Ground Floor, Tower-A, Signature Tower South City-1, Gurugram, Haryana 122 001, India; Tel: +91 124 4398 011

Website: www.signatureglobal.in; Contact Person: Meghraj Bothra, Company Secretary and Compliance Officer; E-mail: cs@signatureglobal.in

Corporate Identity Number: U70100DL2000PLC104787

PROMOTERS OF OUR COMPANY: PRADEEP KUMAR AGGARWAL, LALIT KUMAR AGGARWAL, RAVI AGGARWAL,
DEVENDER AGGARWAL, PRADEEP KUMAR AGGARWAL HUF, LALIT KUMAR AGGARWAL HUF, RAVI AGGARWAL HUF,

DEVENDER AGGARWAL HUF AND SARVPRIYA SECURITIES PRIVATE LIMITED

INITIAL PUBLIC OFFER OF UP TO [e] EQUITY SHARES OF FACE VALUE OF %1 EACH (“EQUITY SHARES”) OF SIGNATUREGLOBAL (INDIA) LIMITED
(“COMPANY” OR “ISSUER”) FOR CASH AT APRICE OF X[e] PER EQUITY SHARE (INCLUDING A SHARE PREMIUM OF X[e] PER EQUITY SHARE) AGGREGATING
UP TO %10,000.00 MILLION (THE “OFFER”) COMPRISING A FRESH ISSUE OF UP TO [e¢] EQUITY SHARES AGGREGATING UP TO %7,500.00 MILLION BY
OUR COMPANY (“FRESH ISSUE”) AND AN OFFER FOR SALE OF UP TO [e] EQUITY SHARES AGGREGATING UP TO %2,500.00 MILLION BY THE SELLING
SHAREHOLDERS (AS DEFINED BELOW), COMPRISING UP TO [e] EQUITY SHARES AGGREGATING UP TO %1,250.00 MILLION BY SARVPRIYA SECURITIES
PRIVATE LIMITED (“PROMOTER SELLING SHAREHOLDER” ) AND UP TO [e] EQUITY SHARES AGGREGATING UP TO ¥1,250.00 MILLION BY INTERNATIONAL
FINANCE CORPORATION (“THE “INVESTOR SELLING SHAREHOLDER”) (THE PROMOTER SELLING SHAREHOLDER AND INVESTOR SELLING SHAREHOLDER
TOGETHER REFERRED TO AS THE “SELLING SHAREHOLDERS” AND SUCH EQUITY SHARES OFFERED BY THE SELLING SHAREHOLDERS, THE “OFFERED
SHARES”). THE OFFER SHALL CONSTITUTE [e]% OF THE POST-OFFER PAID-UP EQUITY SHARE CAPITAL OF OUR COMPANY.

THE FACE VALUE OF EQUITY SHARES IS X1 EACH. THE PRICE BAND AND THE MINIMUM BID LOT SHALL BE DECIDED BY OUR COMPANY IN CONSULTATION
WITH THE BOOK RUNNING LEAD MANAGERS AND WILL BE ADVERTISED IN ALL EDITIONS OF [e], AN ENGLISH NATIONAL DAILY NEWSPAPER, ALL
EDITIONS OF [e], A HINDI NATIONAL DAILY NEWSPAPER (HINDI BEING THE REGIONAL LANGUAGE OF THE NATIONAL CAPITAL TERRITOTY OF DELHI AND
HARYANA, WHERE OUR REGISTERED OFFICE IS LOCATED) AT LEAST TWO WORKING DAYS PRIOR TO THE BID/OFFER OPENING DATE AND SHALL BE
MADE AVAILABLE TO THE BSE LIMITED (“BSE”) AND THE NATIONAL STOCK EXCHANGE OF INDIA LIMITED (“NSE”, TOGETHER WITH BSE, THE “STOCK
EXCHANGES”) FOR THE PURPOSE OF UPLOADING ON THEIR RESPECTIVE WEBSITES IN ACCORDANCE WITH SECURITIES AND EXCHANGE BOARD OF
INDIA (ISSUE OF CAPITAL AND DISCLOSURE REQUIREMENTS) REGULATIONS, 2018, AS AMENDED.

In case of any revision to the Price Band, the Bid/Offer Period will be extended by at least three additional Working Days following such revision of the Price Band, subject to
the Bid/Offer Period not exceeding 10 Working Days. In cases of force majeure, banking strike or similar circumstances, our Company in consultation with the Book Running
Lead Managers, may for reasons to be recorded in writing, extend the Bid/Offer Period for a minimum of three Working Days, subject to the Bid/Offer Period not exceeding
10 Working Days. Any revision in the Price Band and the revised Bid/Offer Period, if applicable, will be widely disseminated by notification to the Stock Exchanges, by issuing
a public notice, and also by indicating the change on the respective websites of the Book Running Lead Managers and at the terminals of the Syndicate Members and by
intimation to Self-Certified Syndicate Banks (“SCSBs”), other Designated Intermediaries and the Sponsor Bank(s), as applicable.

This Offer is being made in terms of Rule 19(2)(b) of the Securities Contracts (Regulation) Rules, 1957, as amended (“SCRR”) read with Regulation 31 of the Securities
and Exchange Board of India (Issue of Capital and Disclosure Requirements) Regulations, 2018, as amended (“SEBI ICDR Regulations”). The Offer is being made
in accordance with Regulation 6(2) of the SEBI ICDR Regulations and through a book building process wherein not less than 75% of the Offer shall be allotted on a
proportionate basis to Qualified Institutional Buyers (“QIBs”, and such portion, the “QIB Portion”). Our Company may in consultation with Book Running Lead Managers,
allocate up to 60% of the QIB Portion to Anchor Investors on a discretionary basis in accordance with the SEBI ICDR Regulations (‘Anchor Investor Portion”), out of
which at least one-third shall be reserved for allocation to domestic Mutual Funds only, subject to valid Bids being received from the domestic Mutual Funds at or above the
Anchor Investor Allocation Price, in accordance with the SEBI ICDR Regulations. In the event of under-subscription, or non-allocation in the Anchor Investor Portion, the
balance Equity Shares shall be added to the Net QIB Portion. However, if the aggregate demand from Mutual Funds is less than 5% of the Net QIB Portion, the balance
Equity Shares available for allocation will be added to the remaining QIB Portion for proportionate allocation to QIBs. Further, 5% of the Net QIB Portion shall be available
for allocation on a proportionate basis to Mutual Funds only, and the remainder of the QIB Portion shall be available for allocation on a proportionate basis to all QIB Bidders
other than Anchor Investors, including Mutual Funds, subject to valid Bids being received at or above the Offer Price. Further, not more than 15% of the Offer shall be
available for allocation on a proportionate basis to Non-Institutional Bidders, of which (a) one-third of such portion shall be reserved for applicants with application size of
more than 200,000 and up to 31,000,000; and (b) two-third of such portion shall be reserved for applicants with application size of more than ¥1,000,000, provided that
the unsubscribed portion in either of such sub-categories may be allocated to applicants in the other sub-category of Non-Institutional Bidders and not less than 10% of
the Offer shall be available for allocation to Retail Individual Bidders (‘RIBs”) in accordance with SEBI ICDR Regulations, subject to valid Bids being received at or above
the Offer Price. All potential Bidders, other than Anchor Investors, are required to mandatorily utilise the Application Supported by Blocked Amount (‘ASBA”) process by
providing details of their respective bank account (including UPI ID in case of UPI Bidders) in which the corresponding Bid Amounts will be blocked by the SCSBs, or under
the UPI Mechanism, as applicable to participate in the Offer. Anchor Investors are not permitted to participate in the Anchor Investor Portion through the ASBA process. For
details, please see the section entitled “Offer Procedure” on page 518 of the DRHP.

This public announcement is made in compliance with the provisions of Regulation 26 (2) of the SEBI ICDR Regulations to inform the public that our Company is proposing,
subject to applicable statutory and regulatory requirements, receipt of requisite approvals, market conditions and other considerations, to make an initial public offering
of Equity Shares pursuant to the offer and has filed the DRHP with Securities and Exchange Board of India (“SEBI”) on July 12, 2022 in relation to the Offer. Pursuant to
Regulation 26(1) of the SEBI ICDR Regulations, the DRHP filed with SEBI shall be made available to public, for comments, if any, for a period of at least 21 days from the
date of such filing, by hosting it on the website of SEBI at www.sebi.gov.in, website of the Stock Exchanges i.e. BSE at www.bseindia.com and NSE at www.nseindia.com
and the websites of the Book Running Lead Managers (‘BRLMSs”), i.e., ICICI Securities Limited, Axis Capital Limited, Kotak Mahindra Capital Company Limited at www.
icicisecurities.com, www.axiscapital.co.in and https://investmentbank.kotak.com, respectively. Our Company invites the public to give comments on the DRHP filed with
SEBI with respect to disclosures made therein. The public is requested to send a copy of the comments to SEBI, to the Company Secretary and Compliance Officer of our
Company, and/or to the BRLMSs at their respective addresses mentioned herein below. All comments must be received by SEBI and/or our Company and/or the Company
Secretary and Compliance Officer of our Company and/or the BRLMs in relation to the offer on or before 5.00 p.m. on the 21st day from the aforementioned date of filing
of the DRHP with SEBI.

Investments in equity and equity-related securities involve a degree of risk and investors should not invest any funds in the Offer unless they can afford to take the risk of
losing their entire investment. Investors are advised to read the risk factors carefully before taking an investment decision in the Offer. For taking an investment decision,
investors must rely on their own examination of our Company and the Offer, including the risks involved. The Equity Shares in the Offer have not been recommended or
approved by the Securities and Exchange Board of India (“SEBI”), nor does SEBI guarantee the accuracy or adequacy of the contents of this Draft Red Herring Prospectus.
Specific attention of the investors is invited to the section entitled “Risk Factors” on page 29 of the DRHP.

Any decision to invest in the Equity Shares described in the DRHP may only be taken after a Red Herring Prospectus (‘RHP”) has been filed with the RoC and must be made
solely on the basis of such RHP as their may be material changes in the RHP from the DRHP. The Equity Shares, when offered through the RHP, are proposed to be listed
on the Stock Exchanges. For details of the share capital and capital structure of our Company and the names of the signatories to the Memorandum of Association and the
number of shares subscribed for by them of our Company, please see “Capital Structure” on page 73 of the DRHP. The liability of the members of our Company is limited.
For the details of the main objects of our Company as contained in our Memorandum of Association, see “History and Certain Corporate Matters” on page 189 of the DRHP.

BOOK RUNNING LEAD MANAGERS REGISTRAR TO THE OFFER
L e E. 3
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Axis Capital Limited Kotak Mahindra Capital Company Limited Link Intime India Private Limited

1% Floor, C-2, Axis House 1%t Floor, 27 BKC, Plot No. 27 C-101, 1%t Floor, 247 Park, L.B.S. Marg,
Wadia International Centre ‘G’ Block, Bandra Kurla Complex Vikhroli (West), Mumbai 400 083

P.B. Marg, Worli Bandra (East), Mumbai 400 051 Maharashtra, India

Mumbai 400 025, Maharashtra, India| Maharashtra, India Tel: +91 22 4918 6200

Tel: +91 22 4325 2183 Tel: +91 22 4336 0000 E-mail: signatureglobal.ipo@linkintime.
E-mail: signature.ipo@axiscap.in E-mail: signatureglobal.ipo@kotak.com co.in

Investor grievance e-mail: Website: https://investmentbank.kotak.com = Investor grievance e-mail:
complaints@axiscap.in Investor Grievance e-mail: signatureglobal.ipo@linkintime.co.in
Website: www.axiscapital.co.in kmccredressal@kotak.com Website: www.linkintime.co.in

Contact person: Pavan Naik Contact Person: Ganesh Rane Contact person: Shanti Gopalkrishnan

U’ Icici Securities

ICICI Securities Limited

ICICI Venture House,

Appasaheb Marathe Marg,
Prabhadevi, Mumbai 400 025
Maharashtra, India

Tel: +91 22 6807 7100

E-mail: sgil.ipo@icicisecurities.com
Investor grievance e-mail:
customercare@icicisecurities.com
Website: www.icicisecurities.com
Contact person: Sumit Singh

All capitalized terms used herein and not specifically defined shall have the same meaning as ascribed to them in the DRHP.
For SIGNATUREGLOBAL (INDIA) LIMITED
On behalf of the Board of Directors
Sd/-
Meghraj Bothra
Company Secretary and Compliance Officer

Place: New Delhi
Date: July 12, 2022

SIGNATUREGLOBAL (INDIA) LIMITED is proposing, subject to applicable statutory and regulatory requirements, receipt of requisite approvals, market conditions and
other considerations, an initial public offering of its Equity Shares and has filed the DRHP with SEBI on July 12, 2022. The DRHP is available on the websites of SEBI,
BSE and NSE at www.sebi.gov.in, www.bseindia.com and www.nseindia.com, respectively, and on the websites of the Book Running Lead Managers i.e. ICICI Securities
Limited, Axis Capital Limited and Kotak Mahindra Capital Company Limited at www.icicisecurities.com, www.axiscapital.co.in and https://investmentbank.kotak.com
respectively. Potential investors should note that investment in equity shares involves a high degree of risk and for details relating to such risk, see “Risk Factors” on page
29 of the DRHP. Potential investors should not rely on the DRHP for making any investment decision.

The Equity Shares offered in the Offer have not been and will not be registered under the U.S. Securities Act of 1933, as amended (the “Securities Act’) or any state
securities law of the United States and, unless so registered, may not be offered or sold within the United States, except pursuant to an exemption from, or in a transaction
not subject to, the registration requirements of the Securities Act and applicable state securities laws. Accordingly, the Equity Shares are only being offered and sold (i) within
the United States only to persons reasonably believed to be “qualified institutional buyers” (as defined in Rule 144A under the Securities Act, “Rule 144A”) in transactions
exempt from, or not subject to, registration requirements of the Securities Act, and (i) outside the United States in offshore transactions in reliance on Regulation S under
the Securities Act and pursuant to the applicable laws of the jurisdictions where those offers and sales are made. There will be no public offering of the Equity Shares in
the United States. Adfactors




